
46

Hence, it is proposed to issue a legal heirship
Certificate accordingly in favour of the above mentioned
person and that, objection if  any against the issue of the
said legal heirship certificate should be filed in  person
before the Tahsildar, Thiruvalla within 30 days from the
date of publication of this notice in the Kerala
Government Gazette. Objections sent by post or filed after
the  stipulated time limit will not be considered.

Taluk Office, (Sd.)
Thiruvalla.  Tahsildar.

ALAPPUZHA DISTRICT

Karthikappally  Taluk

(2)

No. A3-14755/2020. 5th January 2021.

Notice is hereby given all to whom it may concern
that Rethy, P., Kochuveettil, Ayikkad, Cheppad Village,
Karthikappally Taluk, Alappuzha  District  of Kerala State
has applied for a legal heirship certificate of her father

K. K. Ramakrishnan, who expired on 26-10-2020. The legal
heirship certificate is required for various purposes.
Enquiry conducted through the Village Officer, Chingoli
reveals that following are the legal heirs of late
K. K. Ramakrishnan as per Hindu Succession Act.

SCHEDULE

Sl. Name of the Relationship Age
No. legal heirs with the deceased

1 Rema. P. Daughter 48
2 Rethy, P. ,, 40

(Parents and wife of the deceased are not alive)
Objections if  any against the issue of the legal

heirship certificate stating that the above mentioned two
persons are the legal heirs of late K. K. Ramakrishnan has
to be filed before the undersigned within 30 days from
the date of publication of this notice in the Kerala
Government Gazette. Objections sent by post or filed after
the  stipulated time will not be considered.

(3)

No. A3-15293/2020. 5th January 2021.

Notice is hereby given all to whom it may concern
that Rejani Shibu, Puthenveedu, Peringala, Kayamkulam
Village, Karthikappally Taluk, Alappuzha  District  of Kerala
State has applied for a legal heirship certificate of her
husband Shibu, R, who expired on 10-1-2019. The legal
heirship certificate is required for various purposes.
Enquiry conducted through the Village Officer, Kayamkulam
reveals that following are the legal heirs of late Shibu, R
as per Hindu Succession Act.

SCHEDULE

Sl. Name of the Relationship Age
No. legal heirs with the deceased

1 Santhamma Mother 70
2 Rejani Shibu Wife 40
3 Seethalekshmi Daughter 16
4 Dhanalekshmi ,, 12

(Father of the deceased is alive.)
Objections if  any against the issue of the legal heirship

certificate stating that the above mentioned four persons
are the legal heirs of late Shibu, R. has to be filed before
the undersigned within 30 days from the date of
publication of this notice in the Kerala Government
Gazette. Objections sent by post or filed after the
stipulated time will not be considered.

Taluk Office, (Sd.)
Karthikappally.  Tahsildar.
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